
Centrai Administrative Tribunal ^
Pr i nc Ipa I Bench *>

C.P. No. 313 of 199f
I n

O.A. No. 287 of 1992 ,

New Delh,. clatad th.a the 8th Septamhar . 1999
Hor'ble Mr. S.R. Ad ige. Vice Chairman '.A)
Hor'cble Mr . Ku 1dip Singh. Member iJ)

Shr I BaI j1t Singh.
59/2. Sector 1. Pushp Vihat .
Sahet. Petitioner
New DeIhi 11OC17 .

(None appeared)

Versus

1 Shr I P.i. Ja iT.r 1shnan .
Chief Secretary, hpIIi'
Natipna; Capital farr, ory of Da Ih..
Sham Math Marg. DeIhi- 110006

2. Sht 1 Ashol Bakshl .

Dept. of Pravantion of Food Adu 1tcrat iot,.
A^20^ Lawranca Road. Respondent a
New DeIh1 "1 10035.

(By Advocate; Shri Bhaskar Bhardwaj proxy counsel
for Stir I Arun Bhardwaj)

npnPR (Oral)

ovMnM-RIFfn .R AO IGE WICP CHA IRMAH •A.)

By Tribunals' order dated 9,7.96 in O.A, .

287,'92 Respondents ware directed .o deci.e
applicants representations on mer Its 111 accordaiu a
with law. without being influenced by the fact the
applicant has not bean granted liberty to challenge
the impugned orders by filing fresh O.A.

2. Sht I Bhardwaj has invited our at tentior

to .Respondents' order dated 21.8.98 annexed with the
compliance affidavit by wfuch applicants



representation is stated to have been considered and

rejected by respondents.

3, !n the light of the above the C.P. is

dismissed and the notices against alleged contemnors

are discharged.

i Ku 1d Ip Si ngh ) ( S . R. Ad i ge
Member iJ) vice Chairman (A

/GK/


